Form A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons), Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF

INDIA CIRCUITS PRIVATE LIMITED

Name of the Corporate Debtor

India Circuits Private Limited

2. | Date of Incorporation of 31/01/2007
Corporate Debtor

3. | Authority under which Registrar of Companies, Chandigarh
Corporate Debtor is Ministry of Corporate Affairs
incorporate/registered

4. | Corporate Identity U31200CH2007PTC030682
Number/Limited Liability
Identity Number of Corporate
Debtor

5. | Address of the Registered Office Booth No. 7 Sector 7C, Chandigarh, Chandigarh,
and Principal office (if any) of India, 160019
Corporate Debtor

6. | Insolvency Commencement Date 16™ April, 2024
in respect of the Corporate
Debtor

7. | Estimated date of closure of 13" October, 2024
insolvency resolution process

8. | Name and registration number of Name - Karuna Sharma
the insolvency professional Regn No- IBBI/IPA-002/IP-N00340/2017-
acting as interim resolution 18/10944
professional

9 | Address and Email of the interim Address: G-13, First Floor, South City - 2, Sector
resolution professional, as — 50, Gurgaon Haryana - 122018
registered with the Board Email Id: sharma karuna@gmail.com

Mob - 9871145777

10. | Address and email to be used for Address: 206, 2™ Floor, Mercantile House, 15
correspondence with the interim K.G. Marg, New Delhi-110001
resolution professional Email Id: indiacircuits.cirp@gmail.com

11. | Last date for submission of the 30" April, 2024
claim

12. | Classes of creditors, if any, NIL

under clause (b} of sub section
(6A) of section 21, ascertained




by the interim resolution
professional

13. | Names of the insolvency ; N.A
Professionals indentified to act
as Authorised Representative of
creditors in a class (Three names
for each class)

14. (a) Relevant Forms and : | (a) Web link:
(b) Details of authorized https://ibbi.gov.in/home/downloads
representatives are
available at Physical address: 206, 2" Floor, Mercantile

House, 15 K.G. Marg, New Delhi-110001

(b)N.A

Notice is hereby given that the National Company Law Tribunal, Chandigarh has ordered the
commencement of a corporate insolvency resolution process of India Circuits Private Limited on
16™ April, 2024 vide its order being communicated to the Interim Resolution Professional on
171 April, 2024.

The creditors of India Circuits Private Limited, are hereby called upon to submit their claims
with proof on or before 30" April, 2024 to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proof of claim shall attract penalties.

("
M Karuna Sharma

Interim Resolutton Professional

Date : 18% April, 2024
Place: Delhi
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PUBLIC ANNOUNCEMENT
[Usder Rogulstien € of the Intoivarcy and Bankeupiey Baced of India
{insoivercy Resdution Process for Corporate Persons) Reguiatons, 201€]
FOR THE ATTENTION OF THE CREDITORS OF INDIA CIRCUITS PRIVATE LMITED

RELEVANT PARTICULARS
1. |Name of Compecale Debler INDIA CIRCUITS PRIVATE LIMITED

2. | Date of neorporation of Copote Debtor | 3110172807

3 [Auterty under which Coporate Deblor | Registrar of Compans, Chandgarh
I8 _incorporated Minsiry of Corporate Alfairs

4. |Corporate identiy Number of the U31200CH2007PTCO0682
| Corporate Dabtor

5 [Adtress of e Registered ofice and | Booth No. 7 Secter 7C, Chandigart,
| Princioal Offos, # sy, of Corporate Debir | India, 160019

160 Aprl, 2024

131 October, 2024

Name - Keruna Shamma
Reg. No.- BELFAL02ZIPNDOB0 20171670644

‘Address : G-13, Frst Floor, Scuh City-2. Sector
+50, Gurgaon Haryana-122018
Email Id : sharma kiruna@grral com

Mob : 9871145777
10 |Addrass and email in be used for Address ; 206. Ind Flaor, Messantile House, 16
comesponcence wih the interm K.G. Marg. New Dahi-110001
|resoluton professional Email M : ndacrcuits crp@prral com
11 | Lasl date for submission of clams 30 Apeil, 2024

12 | Classes of credilons, i any, under clause | NIL

{b) of sub-section [BA) of section 21,

acortmned by the interin resciution

professional

1./ Names of hsolventy Professionals NiL
téad to act as Authonied

14 (a) Relevart. Forms and 3) Wed ik - Mips Vb gov inhemaidoarksads
[b) Details of sulwrized represenlalives | Physical Address | 206, Ind Fioor, Mercardile
 Hogse 15 KG Maeg Now Doli-110001
mnmgmunHMMtutM Chardgart has ordeced el
ohsfon procets of India Cirosits Private Limited on 161H
%mmummwm»umwmuw-mmm

mmdmmmmnmmmhm-udusmm
on or before 30th Apel, 2024 o the interim resol
apanst entry No. 10.

Tre francial crediors shal submit Sher darrs weh prost by electronc means orly. Al other croditers)
may submit the claims with proof in person. by post or by elechonic means.

Submvssion of false o miskeading prool of claim shall aftract penaites.
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